RAJYA SABHA [13 May, 2002]
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THE MULTI-STATE CC-OPERATIVE SOCIETIES BILL, 2002
THE MINISTER OF AGRICULTURE (Shri Ajit Singh}: Sir, | move:

“That the Bill to consclidate and amend the law relating to co-
operative socigties with objects not confined to one State and
serving the interests of members in more than one State, to
facilitate the voluntary formation and democratic functioning of co-
operatives as people's institutions based on self-help and mutual
aid and to enable therm to promote their sconomic and social
betterment and to provide functional autonomy and for matters
connected therewith or incidental thersto, as passed by the Lok
Sapha, be taken into consideration®.

Mr. Vice-Chairman, Sir, the Multi-State Cooperative Societies Bill,
2000 is intended to replace the existing Multi-State Cooperative Societies
Act, 1984. “Cooperative Societies" is a State subject under Entry 32 of the
State List, The States have accordingly enacted their own Acts. in order
to facilitate the organisation and functiocning of the cooperative societies
having jurisdiction in more than one State, Parliament enacted the Muiti-
State Cooperative Socisties Act, 1984 under Entry 44 of the First List of the
Constitution,

In view of the increasing demand from the cooperative sector and
recognising the need for promoting democratic and autonomous functioning
of the cooperatives, the Planning Commission appointed a Cornrittes in
1980 under the chairmanship of Ch. Brahm Perkash to examine the whole
issue., The Committee submitted its report in 1991 and, inter ala,
recommended a “Model Cooperatives Law® for the States, aimed at
providing a genuine character to cooperatives with the dsletion of restrictive
provisions in the existing State Acts and to facilitate the building of an
integrated cooperative structure. The Government of India, in the
Department of Agriculture and Cooperation, constituted an Advisory
Committee under Shri R. N. Mirdha to advise the Central Government on
matters relating to ensuring autonomous functioning of the multi-State
cooperatives,

Based on the recormmendations of Ch. Brahm Parkash Committee
and Mirdha Committee, a legisiative proposal to replace the existing Muiti-
State Cooperative Societies Act, 1884 was formulated and accordingly, the
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Multi-State Cooperative Socisties Bill, 2000 was introduced in the Lok
Sabha in the Winter Session of the year 2000. The hon. Speaker referred
the Bill to the Pariamentary Standing Committee on Agriculture for
examination and the Committee has since submitted its report.

The object of the Bill is to remove the so-identified restrictive
provisions in the existing Multi-State Cooperative Societies Act, 1984 and to
provide full functional autonomy and democratic management of the multi-
State cooperative societies, As the hon, Members are aware, the process
of cooperative reforms has been engaging the attention of the Government
for quite some time, Thera is a general view that cooperative institutions
suffer from the undue government interference and bureaucratic control.
These institutions should, in fact, be member-driven institutions. With the
passing of the Bill, a new era in the cooperative history will be ushered in,
which would enable them to function as real democratic and autonomous
institutions for the mutual benefit of the members,

The Bill will restore the faith of members in these institutions and
will increase awaraness amongst them. The co-operatives consist of the
small and marginal farmers, the artisans, the workers and the members of
the weaker sections of the society. The new co-operative approach would
enable these sections to improve their social and economic lot by availing
the bensfits of economy of scale. After the enactment of this new law, the
State Governments will also be reguested to amend their Acts on similar
lines as most of the co-operative activities take place in the States.

The salient features of the Bill are as follows:-

iy The preambie of the Act is proposed to be widened to reflect
the policy of the Government based on the intemationalty
recognised co-operative principles.

() The procedurae for registration of the co-operative sociaties has
been simplified by reducing the time from six months to four
months and by providing for deemed registration, if the Central
Registrar fails to register the societies or their bye-laws within
the stipulatec period.

(i 1t is proposed to omit the provision of prior consuitation/approvat
of the Central Registrar for amalgamation or division of a
sociaty.

(vy t is proposed to enabla a society to form subsidiary
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institutions for furtherance of its stated objects, which may be
registered under any law for the time being in force.

It is proposed to give greater responsibilities to the federal
cooperatives towards their affiliated members.

To ensure active participation in the management, provisions
for disqualification of a member have been made on account
of absence from the three consecutive general body meetings
or failure to use services to the minimum level as provided in
the bye-laws of such society.

Besides disqualifications prescribed in the existing Act, the Bill
proposes to add a new provision rendering a person
disqualified to become presidentAvice-president or
chairperson/vice-chairperson, if he holds office of a Minister in
the Central or State Government,

(viii) It is proposed that the tenurs of the elected member of the

{ix)

(x)

{xi)

{xii)

Board shall be such as prescribed in the bye-laws, but not
exceading five years, instead of three years as at present,

It is proposed that the elections shall be held by the society
itself, failing which, the Central Registrar shall cause tha
conduct of elections at the cost of the society.

Government nominees on the Board will be in proportion of
shareholding, but not exceeding three or one-third of the total
number of members of the Board, whichever Is less.

The Government shall continue its role of promoting and
assisting the co-operatives. On the request of a society,
Government shall continue to promote and assist the co-
operative by way of share capital, loans and advances,
guarantee and financial assistance in any other form including
subsidies,

The societies will have full liberty to raise resources and utilise
its surplus funds. It is proposed to enable the society to raise
resources to augment its funds and to utilise its funds in
accordance with its bye-laws without approval of the  Central
Registrar.

{xiif) The societies will have power to get the audit conducted on
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their own, it is proposed that the audit of the society shall be
conducted by the auditor appointed by the society itself, and
not by the Central Registrar: However, in case of failure on
the part of the society, the Central Registrar may appoint the
auditor. '

{xiv) It is proposed that the Central Registrar shall invoke powers of
inguiry and inspection only on an application of the federal
society or a creditor or a compiaint failed by at least one-fifth
of the total number of members and after a reascnable notice
angd opportunity to the management of the society.

{xv) It is proposed that the disputes of a society shall be settied by
an arbitrator as per provisions of the Arbitration and
Conciliation Act, 1996, and not by the Central Registrar,

{xvi) In order to make the management of a society accountabls, it
is proposed to widen the area of offences and stringent
penalties.

(xvi)t 'is proposed to restrict the powers of the Central
Government to give directions or supersede the Board of
Directors  to such societies only in which the Government
holds not less than 51 per cent of the equity.

(xviii) 1t is proposed to withdraw the powers of the Central
Government to exempt a society from any of the provisions of
the Act and Rules.

As | have mentioned earlier that the Bil was referred to the
Standing Committes on Agriculture, the hon. Members of the Committee
have made valuable recommendations in the Report, and most of them
have been included in the Bill. The Bill has been passed by the Lok Sabha.
| request that the Bill be taken into consideration and passed by this august
House.

The qusstion was proposed.
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*SHRIMATE VANGA GEETHA (Andhra Pradesh): Mr. Vice Chairman
Sir, | welcome the Multi-state Co-operative societies Bill 2002, which is the
need of the hour. In this age of globalization there is a greater need lo
deepen and strengthen the roots of Co-operative venture in order to
safequard the interest of common people, particularly those who are
economically and sccially backward. The proposed Bill sesks to provide full
functional autonomy and democratic management of the multi-state Co-

* English translation of the originai speach delivered in Telugu.
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operative Socisties., Before this Bill was introduced in this august House,
several rounds of deliberations took place. Many suggestions were given.
After going through the reports of the committee and the amendments
suggested by the Hon'bie Members, this Bill was given a final shape and
that is what we are discussing now. | congratulate the Hon'ble Minister for
bringing this Bill for discussion.

Sir, decentralization of Co-operative societies plays an important
role. The Bill empowers the Co-operative socisties to amalgamate or divide
co-operatives according to need. Many Co-operative societies are unable
to function due to financial instability. This Bill proposes to give greater
financial and managerial autonomy to the co-operative institutions, which in
turn will go a long way in promeoting and encouraging the co-operative
movement in the country.

Yet another provision of the proposed Bill is the Dispute Settlement
Authority. Sir, it is a welcoms step since the disputes arising out of
mismanagement of societies will be settled in time. In order to ensure that
disputes are seftled amicably and timely, a sufficient number of such
authorities should be set up. Every sociely faces lot of disputes sither
among the members of the society or among different societies. Setting up
of these authcrities would solve these problems to a maximum extent.

Registration process has also been simplified. The provision of
prior consultation or approval of the Central Registrar for amalgamation or
division of co-operatives as also for raising their resources has been omitted
in this Bill. Again, the powers of the Central Registrar for enquiry and
inspection have been curtaied. Many more provisions of this Bill are
expected to help in improving the social and economic lot of the smail and
marginal farmers, artisans, workers and members of the weaker sections of
society.

Participation of women, particularly from rural backgroundg in all
democratic institutions is essential. So, | request the Hon'ble Minister to
provide for participation of women in the co-operative societies. We have
given priority for women in Panchayati Raj and local bodies. Today women
are participating as MPTC's, as Panchayati Sarpanch, as members of the
Panchayat, as Chairman of Zila Parishad and alsc as Municipal Chairman.
Thay are efficiently working as politicians too. Co-operative society is a
financial organization. Women should be given a place in these societies
also so that they can participate in the economic activities of the country.
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Similarly representation of pecple belonging to Scheduled Castes and
Scheduled Tribes must also be ensured.

Sir, another most important provision is that Ministers are not
allowed to be Chairpersons of Muiti-State Co-operative societies. Since the
success of any legislation depends on its honest implementation this must
be ensured at all cost, Sir.

Sir, our State of Andhra Pradesh did a lot for the development of
farmers, people living in rural areas and economically backward classes.
Through these co-operative societies fertilizers, seeds, pesticides, that is to
say, each everything the farmer needs is supplied. Late Shri Nandamuri
Taraka Rama Rao, former Chief Minister of Andhra Pradesh has brought
sbout comprehensive changes in these co-operative societies. He
introduced the 'Single-window system' through which the farmers received
maximum benefits. He was successful in introducing this system. Taking
into consideration the prasent situation, our Hon'ble Chief Minister Shri
Chandra Babu Naidu also introduced 'one- time settiement’ in co-operative
societies as is followed by the Nationalised Banks. Under that scheme
whoever repays the loan on time is given five and half percent rebate on
interest, This is of great help to the farmers,

Sir, as | conclude | would like to request the Hon'ble Minister to
see that all the provisions of the Bill are honestly implernented. | once more
welcome this Bill and thank you, Sir,

SHR! C.0. POULOSE (Kerala): Sir, | rise to support the Bill. While
supporting this Bill, | want to point out certain features of the Bill as well as
of the co-operative movement. At the outset, | would say that this is a
welcome step. The old Act, with ils inherent weaknesses, has miserably
failed. And a comprehensive Bill is brought forth before the House, |
welcome this move. The Importance of the co-operative societies and the
movement are very relevant in these days of privatisation. After the
Government's withdrawal from the public sector, whal remains is, the
private sector only. The private sector is primarily interested in profit. So,
a sort of social property ownership is being run by co-operative societies,;
and that co-operative movement should be promoted in everyway. The Bill
has certain good features for promoting this co-operative movement and |
want to highlight them.

The first point is this. The co-operative principle, which is
universally agreed upon, is listed in the Schedule and, as the hon. Minister
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promises, every State Government should amend their Act according to this
principle. The directive of the Central Government should be specific that
nothing should be there in any State co-operative law against this or
impose any restriction with regard to the implementation of the co-operative
principle,  Thig is point numbier one | want to bring before the hon. Minister.

The second point is: The co-operative society should not be the
appendage of the Government. Earlier, it was s0. Many co-operative
societies are running as per the direction of the Government. Now, the
present Bill seeks to minimise the interference of the Government,
eapeclally, in the areas of registration of co-operative socleties, It is a
wealcome feature. | support this move. There are provisions in this Bill to
organise subsidiaries. It is also a welcome feature. What is lacking in this
Bill is wherever there is an individual membership, there should be a
provision for reservation to the SC/STs. Not only that, wheraver it is
possible, the women shouid also have reservation in co-operative societies
ie., wherever an individual membership is altowed, there should be a
representation. There is a provision for representation of employees on the
Board of Directors. | think it is worth, but it should be specific. it is
specified in the Bill that wherever there is a representation of employees,
the society should provide methodology In the byelaws. This itseif is not
sufficient. It should be specific. The rights as well as the responsibilities of
the Directors have been specifically mentioned. The conducting of the
General Body mesting, the audit, the.elactions are all welcome features.
The restriction with regard to contribution to political parties should alsc be
specific. There are indirect methods to feed political movements. That is
what is called 'genera! feature' of the co-operative movement. | want to
point out that almost all the co-operative societies are running weli. But
there are also certain malafide persons in this co-operative movement, |
need not mention their names. Sir, under Chapter VI, there is a provision
for audit inspection and some other provisions are there to weed out the
unwanted elements from the co-operative societies. But, | am doubtful
whether these provisions are sufficient enocugh to weed out the unwantad
elements from this systern. | want the hon. Minister to go through it
specifically and see that the co-operative socisty is saved from these
unscrupulous persons. There is a repaymemt problem in the co-operative
society, because of the crisis in agricultural sector. It was a very serious
problem. There should be some arrangement for arbitration within the
System,
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The DOirectors and the members of the cooperative societies should
not be compelled to seek the intervention of courts. There should be an
inherent system in the cooperative movement itself to have arbitration.
Finally, | wouid like to say that the recruitment of employees should be
done property. There should be a proper system, | may suggest, an
autonomous system for recruitment of employees in the cooperative
societies. If such principles are incorporated in the Bill, it will be a more
welcome Bill, and it will create a conducive atmosphere for the development
of the cooperative movement, With these words, | support this Bill. Thank
you very much.

SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Vice-Chairman, Sir, |
rise to support this Bill. Sub-clause {2) of clause 1 says that it will be
extended to the whole of India. Other laws, like the CrPC, the Indian Psnal
Code, and even our Constitution ars not applicable to the State of Jammu
and Kashmir. But the Multi-State Cooperative Societies Bill will ‘be
extended to the whole of India, including the State of-Jammu and Kashmir,
So, this Bill integrates the whole country. People become members of the
cooperative societies voluntarily, with a definite purpose. They serve the
society. We have different societies in different forms.  The aim of the
cooperative societies is to prevent the vested interests. The fixed tenure of
two tarms and termination of the tenure after two terms, is a commendable
measurs. The President is accountable to the members of the socisty. No
court can intervene, by virtue of article 226, in the affairs of the cooperative
societies. It is independent and autonomous in nature. No cooperative
officer's orders can be challenged in the courts. Sir, agriculture is the most
important occupation of the majority of the population in the country.
Seventy per cent of the population of cur country is involved in agriculture.
Our farmers are facing a lot of challenges and difficuities, for example, the
problem of irrigation facilities. Majority of our farmers depend on the
monsoon for their agricultural operations. Credit facilities are out of reach
of our farmers. Farmers have difficulties in getting fertilizers, seeds, etc.
So, traditionally, our farmers depend on cooperative banks and
moneylenders for their financial needs. Only recently, the Kisan Credit
system was introduced. Though it is gaining momentum, it does not have
the maximum reach.

Our farmers are not able to repay even the interest, leave aside the
principal amount, Thgrefore, they again borrow money to repay the
interest, and, ultimately, they find themselves in a debt trap. In this
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connecticn, | wish to inform the House that my beloved leader, the Chief
Minister of Tamil Nagdu, Dr. Puratchi Thalaivi, is the first Chief Minister to
write off interest and multiple-interest, amounting to Rs. 311 crores, due
from farmers lo the coopserative banks and institutions. Because of the
faulty planning and mismanagement by the previous DMK Government, the
present Government of Tamil Nadu had to take this important measure. |
take this opportunity to demand that loans due from farmers, given through
cooperative banks across the length and breadth of the country, should be
written off, to save them from the debt trap. So, | also demand the interest
rate, charged on the loans taken by the farmers, should be reduced. It
should be soft loans.

Strong reforms in the cooperative sector is the need of the hour.
From time to time, a demand was made for giving constitutional status to
cooperatives, but it has not been met.

Sir, 1 would like to point out certain flaws in the Bill. There is a
provision that the Multi-State Cooperative Societies can issue non-
convertible debentures and other instruments, 10 the extent of 25 per cent
of their paid-up capital, Sir, the limit should be increased to, at least, 30 -
per cent. Since a majority of the States are reeling under a severe financial
crisis, the Central Government should take upon itself the responsibility of
ensuring the financial scundness of these cooperative socisties. Following
the recommendation of the Kapur Committee, a Cooperative Society for
Rehabilitation and Development is proposed to be constituted to help the
ailing cooperative banks. The total amount required to bail-out the
cooperatives from the financial crunch is expected to be around Rs. 8000
crores. But during this year, an allocation of only Rs. 100 crores was
made. This amount will be of no practical help to the cooperative societies.
This will be spent only on administration. So, | appeal to the hon. Minister
to impress upon the Government to allocate the entire amount, in order to
save the cooperative societies and the farmers. With these words, |
conclude.

PROF. M. SANKARALINGAM (Tamit Nadu): Honourable Vice-
Chairman, Sir, | welcome this Bill. The cooperative movement has played
an important role in our country by serving the growers of grains and other
peopie engaged in small industries. The cooperative movernent is doing its
best to improve the economy of our country. Sir, about 70 crore people of
our country are engaged in agricultural operations. So, these kinds of
societies, like the Agricultural Cooperative Soclety, the Agricultural

274



[13 May, 2002] RAJYA SABHA

Producers' - Cooperative Society, the Agricultural Marketing Cooperative
Society, stc., should be encouraged and developed. We must see to it
that they function for the welfare of the people. We know that in States
ike Maharashtra, Tamil Nadu, Andhra Pradesh, Kerala, Karnataka and
Madhya Pradesh, the cooperative societies are functioning very well. This
kind of development should be encouraged in other parts of the country
also so that they may do their best for the development of the economy.

In Maharashtra, the Sugarcane Growers' Cooperative Society is
purchasing sugarcane, irrespective of a fall in the price, at a rationally
profitable rate. So, the sugarcane-growers are not affected, even though
there is a price fall. They are able to get compensation from the societies.
The Society is thinking of marketing the produce. | suggest that a similar
protection should be given to the growers of grains in all the States. This
is my humbie submission.

Sir, the Multi-State Cooperative Societies Bill proposes to help the
State Cooperative Societies and other sccieties in the whole of India. |
welcome this step. Since it has besn given the financial freedom and
financiat powers, it can raise money and it can invest money, as per the
decision taken by the Society itself. This kind of system is a weicome
gestura. | want that this should be developed in a better way. The
Cooperative Marketing Society should be developed in such a way that they
are able to procure all the produce from the farmers. But that may not be
a final solution to the farmers’' problems.

Mr. Vice-Chairman, Sir, the Multi-State Co-operative Societies Act
provides democracy to cooperative societies, because they can decide
themselves as to how to invest and how to help pecple, without prior
permission -of the Registrar of the Society. It is a welcome system. |In
Tarnil Nadu, the paddy growers are very much affected. In Thanjavur and
Nagapattinam districts, a lot of paddy is lying there, bul there is none to
buy it. Such kind of things should not occur.

On the textile side, Weavers' Cooperative Societies are not able to
sell it, because, praviously, up to last ysear, the Textile Cooperative Societies
used to give yarn and get woven clothes. The Societies were paying
salaries 1o the weavers. But now this has been stopped. So, everywhere,
throughout India, or, throughout Tamil Nadu, the weavers are on their legs,
and they are expressing their grievances, This thing shouid be taken note
of. in Tamil Nadu, recently, the democratic set up of the society has been
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abolished.

SHRI P.G.  NARAYANAN: Mr. Vice-Chairman, Sir, do all these
things need to be mentioned now?

PROF. M. SANKARALINGAM: But it is not out of the context.

THE WVICE-CHAIRMAN  (SHRI SURESH PACHOURI):  Mr.
Sankaralingam, piease conclude now. The time allotted to your Party is
over.

PROF. M. SANKARALINGAM: Lastly, Sir, | would say that the
functioning of democratically-slected bodies of the Societies should not be
disturbed. With these words, | conciude. Thank you,
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DR. AR, KIDWAI (NCT of Delhi;: Mr. Vice-Chairman, Sir, thank
you very much for providing me this opportunity. | would like to thank the
hon. Ministar of Agriculture for bringing this Bill today, which we have been
awaiting for the last 12 ysars. | hope this initiative which he has taken will
really bring about a reamarkable change in the lives of the farmers. India
represents the world's largest network of cooperatives, where 5,28,000
cooperatives exist, with a membership of about 23 crores, which means,
one out of every three persons is a member of a cooperative in this
country. Then, with a working capital of about Rs. 2.85 lakh crores, aimost
all the villages are covered by cooperatives. About 87 per cent of the
families are associated with cooperatives. There are muiti-State
cooperatives, about 309 in the country, which are on a national-basis. In
addition, there are 21 national-level federations of cooperatives, like the
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‘NCUI|, the National Cooperative Union of india, NAFED, IFFCO, KRIBHCO
and National Sugar Cooperative Federation. They have done remarkably
wall, in spite of the strong-hold of the Government. But | am sure, there
would be a remarkable develcpment with liberalisation and an opportunity
would be provided to farmers to manage their efforts. May | say that the
purpose of the cooperatives is mutual help with their own resources and
collective bargaining. This is ideally suited for India, where farmers have
small holdings and they can prosper only if the small income they have is
properly utitised. When thay buy inputs, they should be at the lowest price;
when they go o sell their produce, they should get the maximum return.
This is possible only through collective bargaining and through cooperative
institutions. May | point out to you the success of milkk cooperatives? Why
is India today the largest producer of milk with about B4 million tonnes of
milk production? It is because of cooperatives. The Dairy Development
Board had helped tc set up milk coopseratives in each village and provided
them inputs, feeds for the animals, medicines, and collected their produce.
Wwith marketing, they got more money. The more milk they produce, the
more income they get. That is why India became the largest producer of
milk.

| ask the hon. Minister if this is the model of success of
cooperative movement for milk production, why can't we have rural
cooperatives for vegetables and fruits? India, today, produces 180 millions
tonnes of fruits and vegetables, but due to lack of distribution, the farmers
are not able to sell all their produce. Consumers in big cities are starved of
vagetables. They buy these at huge prices, It is much easier to collect
vagetables and then transport them to markets than what is being done in
the case of milk. | am sure the hon. Minister will take immediate steps to
set up vegetables and fruit cooperatives for marketing on the lines of the
Dairy Development Board.

Similarly, there is also a nesed for Cooperative Credit Societies.
NABARD was sst up for providing cheap credit. It is supposed to provide
credit to the people living below the poverty line at 5 per cent rate of
interest, for poultry and dairy at 7.5 per cent and for other agricultural
products at 9.5 per cent, but the credit is given through commercial banks,
which are charging the same rates between 16 to 20 per cent from the
farmers and industries. So, the real beneficiaries of credit through NABARD
are the banks and not the agricutturists. If the credit is distributed through
the primary cooperative societies with only 2 per cent margin, the farmers
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can prosper and they can get the real benefit of credit financing. These are
my suggestions.

Sir, in spite of your efforts to liberalise, there are two
recommendations of the Standing Committee on Agricuiture, which have not
been accepted. | hope the hon. Minister will re-consider the matter. One
is the nomination of members, when there is a Government share. It is the
right of the cooperative societies {o get loans, subsidies and financial
assistance from the Government and financial institutions. Therefore, to say
that if you do that, you will nominate and control their activities are not fair
and are not in the spirit of the cooperative movement. You may Kindly
reconsider the matter.

Regarding membership, the Act provides that besides kisans, any
Government, Central” Government or State Government, or financial
institution can be a member of a cooperative society. How will it serve the
purpose of the farmers, if the Ceniral Government or a State Government or
a financial institution or the National Crop Development Corporation or
anybody is a member? Take the case of IFFCO or KRIBHCD. They want
to pay back the Government share. But they are not accepting. They want
to keep their stranglehold on the IFFCO and the KRIBHCO. | think, in the
first instance, the Government and the financial institutions should not be
members. Members should only be the beneficiaries who get the benefit of
the cooperatives. If they have given loans, if they have taken shares, their
cooperative should be free to redeem, to pay back and get rid of the
Government share and the financial institutions.

Sir, there are some minor problems. n the case of multi-State
cooperatives, they are distributed all over the country and therefore, when
the slection is held, everybody cannot come to the Centre for election.
Therefore, there should be a provision for election at various centres.
Similarly, the provision for termination of membership if somebody does not
attend three consecutive AG meetings, is not correct. Smal! farmers cannot
go and attend one of the mesetings at the Centre. These are minor
problems,

The most impertant thing is that the cooperative is the only means
through which farmers can prosper. Otherwise, they will continue 1o be
exploited as they have always been. Their real income has gone down. If
the milk cooperative is successful, if the sugarcane cooperatives in
Maharashtra are successful, why should not we Iet them in, in agro-based
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processing industries? MHelp them to do their own marketing of products,
help tham to procure their own inputs, so that they can get the real worth
of their labour and produce and prosper. Without this, there cannot be
prosperity and farmers will continue to be exploited. In fact, today, when
the Panchayat Raj has helped in the advance development, coupled with
the cooperative system, India can prosper and farmers ¢an go ahead.
Thank you very much. '

THE VICE-CHAIBMAN (Shri Suresh Pachouri); Mr, Minister to reply.
{interruptions). Mr. Mehta, he has to go to attend some important rmesting.

SHRI LALITBHAI MEHTA (Gujarat): Only one sentence, 3ir. My
point is about the present provision in the Multi-State Cooperatives Act
regarding the financial year and the cooperative year. The cooperative ysar
ends on 30" June and the financial year ends on 31™ March. What is the
idea behind this?

SHRI AJIT SINGH: Mr. Vice-Chairman, Sir, it is very heartening to
note that Members, cutting across party lines and political affiliations, have
supported this BillL it is rightly so because it has gone through the
Ch. Brahm Parkash Committee, then the Mirdha Commitiee and then the
Standing Committee. So, most of the problems have been resolved at
these levals. | would aiso like to state thal it is a historic occasion. This Bill
is likely to change the way our coopeatives have worked in this country,
So far cooperatives have been a matter of policy. We hope, after this Bill,
the autonomy, they will become a movement. That is what is needed. If
they want to help the poor, the farmers, the downtrodden, then the
cooperatives have 10 become a movement and not just remain a matter of
Government paolicy.

I would now like to answer some of the questions raised by
Members., | am very happy that Mr, Pachouri, who initiated the discussion
and raised many qusstions, is in no position to question the answer | give.
Because he is chairing the session now, but | will try to satisfy him by
answering the questions raised by him. The first thing is, he was worried
because more than one society could not be registered in the same area of
operation or in the same geographical area. Sir, | am happy to say that
sub-clause {d) of clause 7 of the Bill, which had a provision for registration
of no other multi-State soclety having similar area of operation, has been
deleted by an official amendment. Now, there is no restriction on the
registration of number of societies in the same area of operation, and
having the same objects.
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The question of supersession was also raised by the hon, Member,
| would like to refer to section, t41. The Bill providas for supersession of
the power of directors of a multi-State cooperative only in respect of those
societies where the equity share-capital hoiding of the Govemment is not
less than 51 per cent. In line with the recommendation of the Committes
vide official amendments, the period of supersession shall not exceed one
year, and in case of cooperative banks, two years. The provision of
consultation with the financial institutions, the provision for show-cause
notice and the opportunity of being heard already exist in clause 141(6) of
the Bill. The exercise of powers under this clause is quasi-judicial in nature,
and there are remedies available in case there is any grisvance. Therefore,
the suggestion of placing a statement, that the Standing Committee has
made, has not been considered necessary. Also, the power to give a
direction, under the proposed clause has, again, been raestricted where the
Government holds 51 per cent share. DOuring the last 16 or 17 years, this
power has been usad only once or twice. So, | don't think there are
unlimited powers, This power has been used very rarely. As | said, it is
restricted where the Government has 51 per ¢ent shareholding.

The question of making reservation has been raised by many
Members. Here, | would like to say that the idea behind having the Multi-
State Cooperative Societies Bill, 2002 is to remove the Government
direction, Government control, and to free the societies from the clutches of
the officials. The cooperatives are supposed to work by mutual
cooperation. They have common interest. They can come together and
form a society. The Bill is a multi-State Bill. We want the same Bill to be
enacted by the States. So, the cooperatives could be in one village or in
one mohalia in a city. Therefore, they insist that there should be reservation,
The Government does not consider it necessary. Of course, any society
can have, in its bye-laws, reservations, if they want. We are not prohibiting
that. They can make a provision, depending on what type of society is
being formed. Thera are many societies which are exclusively meant for the
SC/ST people. Many of the national, multi-State, cooperative socisties can
be institution-based, where their members, chairmen/presidents, will be
members of the Multi-State Cooperative Socisty, and it will be difficult to
enforce reservation there because it is for the institution to select them and
send in their names, Other Members also raised this question,

Smt. Vanga Geetha has raised a question on the Arbitration and
Conciliation Act and requested for a separate authority. The separate
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authority is no longer there. The Standing Committee has. suggested that
the Arbitration and Conciliation Act, 1996 shouid be used, and that has
been accepted in this Bill.

Shri P.G. Narayanan has very rightly pointed out how his
Government had written off the credit worth Rs.311 crores of the unions.
They are to be congratuiated for that. First, the Kapur Committee was
formed, Then, there was another Committee, formed, under the
chairmanship of Shri Vikhe Patil, which had done away with the 20 per cent
share to be provided by the cooperatives. But | would also like to point out
that a provision of Rs.100 crores made in the Finance Bill is not a
restriction. As long as the State Governments keep coming up with their
share, there will be no paucity of money, as far as the credit is concernsd.
The State Government has to come up with their share. This amount of
Rs.100 crores is just a nominal money. [t is not restricted to Rs.100 crores
anly,

Prof. Ramdeo Bhandar has raised the question of Board of
Directors. He said that out of twenty-one Directors, seven could be
Government nominees. But | would like to point that the provision is that
there should be a maximum of three Directors to be appointed by the
Government, or, a minimum of one-third of the Directors. S0, the lesser of
these two shall apply. In this case, if there are six Directors, there cannot
be more than two Directors nominated by the Government, though ine
shareholding of the Government is 51 per cent. If there are 21 Directors
and the Govermmment shareholding is 51 per cent, the Government cannot
nominate more than three Directors. So, the Government Directors are
always going to be in a minority. This should take away some of the
apprehensions that Shri Kidwai and others had expressed that the
Government could still give directions or dominate the working of the
"cooperatives.

Shri Kidwai has rightly pointed out that this has a very large role to
play in the case of farmers who produce vegstables and fruits in the
context of increasing input costs and marketing. In the case of farmers
with small hoidings, cooperative is the only way. There is no other way. |f
they want to market their produce and if they want to use new seeds and
new irrigation rmethods, then, cooperative is the only way. It is the States
which have to enact these laws. The cooperatives, as | mentioned earlier,
is a State subject.  We are asking the States to enact these laws. Many
States have already enacted these laws. The Cooperative Policy has also

282



[t13 May, 2002] RAJYA SABHA

beert {aid on the Table of the House, which shall encourage the States to
pass these laws, Several States, including Karnataka, Bihar, Andhra
Pradesh, Maharashtra and Gujarat, have already got such model laws. But
many Members have said openly that in many of the States the
cooperatives are not in a true sense cooperatives. They are being run by
the Government. But this Multi-State Cooperative Societias Bill is intended
for the cooperativas whose area of operation is mora than one State, We
are encouraging and cajoling the State Governments to pass similar laws.
As | said, many States have already passed simitar laws. | hope other
States, with pressure from the public and the hon. Members who come
from different States, will also follow this example and pass this kind of
modsl laws. Then only cocperatives will become cooperatives in its true
sense.

Coming back to cooperative credit, hon. Member, Shri Kidwai,
mentioned that the interest rate was very high because there were so many
layers of cooperative credit. At the State level, there is a cooperative bank
at the district level there is a cooperative bank and at the village level there
is a cooperative bank. They tag on their commission 1o the money which is
given to the farmers. So, an attempt should be made to reduce the layers,
In this age of fast information flow, we think there is no need to have so
many layers and that is one way of reducing the problems that farmers
face in getting credit.

[, once again, thank all the hon. Members for supporting this Bill
and not talking too much about some clauses, about which they have their
own reservations. They were concise in pointing out the problems. | hope
| have been able to satisfy most of their apprehensions and reservations,
and the questions raised by them. | would like 10 say that the cooperatives
have played a very great role in the economic life of our country. If you
look at the cooperatives, you will find that there are a very few success
stories.  With the passing of this Bill, we want to unshackle the
cooperatives and, as | said, instead of making it a Government policy, we
want to make it a movement. We hope the success stories can be
replicated and triplicated and it can become a flood. Then only our small
farmers, our small artisans and the disadvantaged in the society can be
assisted. | commend that the Bt be passed.
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3.00 P.M.

SHRI AJIT SINGH: The co-operative societies are free to have
their bye-laws; they can frame their own bye-laws, and they can remove the
Chairman every year or every six months, if they want. They have complete
freedom. An hon. Member asked why the members should be disqualified
if they do not attend three consecutive meetings. One of the aims of the
co-operative societies is that fake membership should be removed. There
are about 23 crore members, as was mentioned. here; many of them do not
even know that they belong to a co-operative society. So, this provision
will make sure that when a person joins a co-operative society, he knows
what he is doing, and he has to avail of the minimum services provided by
the co-operative. Only then can there be co-operatives in the true sense.
Ctherwise, certain people will always be able to manipulate the co-
operatives.

DR. AR. KIDWAi: Sir, | would like to thank the Minister for
suggesting that we should make the co-operative movement a successful
one so that it really benefits the. farmers. But | hope the Minister will also
provide for strengthening of the National Co-operative Union of India, for
teaching, training and for promoting activities, as a part of the Department
of Co-operation. And the co-operative movermnent must be strengthened in
order to deal with the new problems as well as the existing ones.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): That is a must.
Anyway, Mr. Minister, when you mentioned that | would not be able to raise
any questions as | am in the Chair, | would like to inform you that such a
reference is not made to the Chair, either in the debate or in the discussion,

Now, the question is:

“That the Bill to consolidate and amend the law
relating to co-operative societies, with objects not
confined to one State and serving the interasts of
membars in mora than one State, to facilitate the
voluntary formation and democratic functioning of co-
operatives as people's institutions based on seif-help and
mutual aid and to enable them to promote their economic
and social betterrnent and to provide functional autonomy
and for matters connected therewith or incidental thereto,
as passed by the Lok Sabha, be taken into
consideration.”
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The motion was adopted.

THE WVICE-CHAIRMAN {Shri Suresh Pachouri): We shall now take
up clause-by-clause consideration of the Bill.

Clauses. 2 to 126, the First Schedule and the Second Schedule
wore added to the Bill.

Clause 1, the Enacting Formula and the Title were added o the Bill.
SHRI AJIT SINGH: Sir, | move:
*That the Bill be passed".
The question was put and the motion was adopted.

THE WVICE-CHAIRMAN (Shri Suresh Pachouri): Now, Shri Rama
Shanker Kaushik 1o raise the discussion on the working of the Ministry of
Agriculture.

DISCUSSION ON WORKING OF MINISTRY OF AGRICULTURE
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